CENTRAL ADMIN ISTRATIVE TR IBUNAL

PRINCIPAL BENCH \
NEW UELHI
h C.C.P. NO. 130/93 in

0.A. NO. 975/92
New DOelhi this the 10th day of January, 1994,
COrAM
THE HUN'BLE ©R. JUSTICt V. S. MALIMATH, CHA IRMAN
THE HON'BLE MR. S. R. ADIGE, MEMBER (A)
Roop Ram
in Lachho Devi & Anr.,
1/20, rouse Avenue,
New Oelhi - 110001, ooe Pet it ioner
By Advocate Shri D. C. Vohra

Versus
Union of India through
Shri K. Padmanabhiah,
Secretary,
» ' Ministry of Urban Development,
Nirman Bhauwan,
hew Jdelhi - 110011, ves Kesoondent
By Advocate Shri M. L. Vsrma
OR DOt R (ORAL)

Hon'ble Mr. Justice V. S. Malimath —

Tha complaint in this case is that the
direction to the respordents regarding consideration
of the petitioner's claim for compassiocnate
appointment has not besn cbeyed. The responcdents

v have now filed two orders, one in Hindi signed on

18.12.1552 and the other in inglish signed on
11.1.1593. The counssl for the petitioner submits
that his client has naot rsceived either of them

in the regular course. In the Circumstances, we
consider it appropriate Lo direct that the receipt
of the copy of the order signed on 18.12.1592
which is in Hindi shall be desmaed to bs the order
tejzcting the petitioner's claim for compassionate

ﬂ//a)pointment, as having been duly sarved on the
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petiticner through her counsel today. It is for

the purpose of limitatlion for challencing the sams
order, fhe date of ssrvice of the order today

shall pa regarded as the starting ocint of limitation.
As the claim of the petitionsr has bezn considered

and rejected, nc further action under ths Contempt

of Courts Act is cailed for. These proceadings
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( s. ’./Kztgg ) (V. €. Malimath )

Member (A) Chairman

are accordingly drooped.





